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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

*d %
CP. 66/97 in :
Qr.261/97._ _ ' Dt.ef Decisien: 14-08-98,
1. K. NagathShanam
2. 8.N3rasing Rae .. Adeplicants

Vs

1. Xkx Mr,R.U,.S,.Prasad,

Secretary, Mir., of Cemmuricatiens,
New Relhi., .

2., Rr,R.S.Ngtaraja Murthy,
Chief Pest Master General,
AP,Circle, Hy#erzbhaé-1I

3. Mr.M.Elessgha,
Sr.Supdt, R.M.S.
- Hydergbad Serting Divisien,
Hyderabgd. .. Regwenéents,

Coupsel.for the gwplicants

Mr.B.S.A.8ztyanerayana

Ceuncel feor the resrpendents

-4

Mr.V.Vired Kumar, Ad€l,CGSC.

CORAM: -

_THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI E.S.JAI DARAMESHWAR : MEMBER (JUDL.)
k¥

ORDER

ORAL, ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

\

Hearé Mr.B,S5.A,Satyswaraysna, learned ceunsel fer the

applicants ané M. v.Vined Kumar, learned ceunsel fer the respendents,

2. Ar internmal cerrespendence written by R-3 te R=-2 wss

chewn wherein R-2 hgs requested R-2 te implemsnt the eréers, The
learned ceunsel for the recpengents submit that it has been
ljemented. The geunsel fer the applicants ig net 5ure£ykiotﬂ4AU~

In view of the absve, the eréer for implementétion in

imm

3.

writding sheulé be issued te the apelicant within a peried of 15 eays

from ta-day either by R-3 er R-2. If such sn erder is rnet issued

+e him within that stipulated agte the CP will be revived,

With the gbeve oroorn the CP ig clese&. MNe cests,

JAI/PA AME

/ MEMBER ({mrﬁg\l'\

Dateéd : The {sth Aug

(R, RANGARAJAN)
MEMBER ( ADMN. ) ]
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